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Encroachment of Public Land in Delhi

2387. SHRI SUSHILKUMAR SAMBHA-
JIRAO SHINDE :
SHRIMATI VEENA VERMA :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

. (a) the number of coplaints of encroach-
menls of public lands in Delhi, particularly in
West Delhi received through Members of
Parliament:

(b) how many of them have been atiended
and action laken thereon;

(t) how many complaints are siill remain
unaltended and the reasons for the delay for
removing lhe encroachments; and )

(d) the number of cases where the encroach-
menis have been made and are persisting due to
collusion of revenue and other departmental
personnel with the encroachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
WITH ADDITIONAL CHARGE OF THE
MINISTER OF STATE IN THE MINISTRY
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OF WATER RESOURCES (SHRI P. K
THUNGON): (8) to (c) According io
Municipsl Corporetlon of Delhi four com-
plaints were received from Members of Parlia-
ment s0 far a3 Wesl Delhi ls concerned,
Encroschments in three cases have been
removed and one case ls under process,

The number of such complaints as reparted
o have been recelved by Delhl Development
Authority and Deputy Commissioner, Delhi
are 9 and | respectively. They have steled that
hese complalnu have been stiended to,

(4) Does not arise In view of reply o parts (s)
and (c) above.

Mcmorial for Former Prime
Rajiv Gandhi

1388, SHRI RAJNT RANJAN SAHU: will
be (he Minister of URBAN DEVELOPMENT
be plensed to state:

(a) whether @ memorial to former Prime
Minlsier Shri Rafiv Gandhi, Rajiv Gandhi
Kandre Is proposed Lo be set up st Sriperum-
budur In Tamll Nadu, where he was assa-
uinaled on May 21, 1991;

Minlster Shrl

(b) il so, what are the maln features of the -

proposed memorial: and
(c) the estimated cost thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
WITH ADDITIONAL CHARGE OF THE
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P. K
THUNGON): () Yes, Sir.

(b) and (c) The detsils have not yet been
Mnallsed.

Shoriags of Drinking Watsr in Shimla

2389. SHRI KRISHAN LAL SHARMA:

Wil the Minister of URBAN DEVELOP-
MENT be pleased o date:

(2) whether lt ls & fact that there was scute
thortage of drinking water in Shimia and in six
other districs of Himachal Pradesh;

(b) If 50, the reasons therefor;

(c) the effect on the tourlst imaflic o the
snalel

(a) whether it is also s fact that no
prevenilve/precautionary measures were takan
In vlew of lla recurring: nature; and

(e if not, what measure have been taken to
ensure uninterrupted water supply !
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THE MINISTER OF STATE IN TVE
MINISTRY OF URBAN DEVELOPMENT
WITH ADDITIONAL CHARGE OF THE
MINISTER OF STATE IN THE MINISTRY
DF WATER RESOURCES (SHRI P. K
THUNGON): (e) to (¢) The informstion ls
belng collected and will be 1aid on the Table of
the Sabha,
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